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. Member (A)
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f&, 1 10.6.96 | Mr. I Hussian for the applicant.
¢ i

Mr.  A.K.Choudhury, Addl. C.G.S.C. for - the

respondehts.

Duriné the course of argument the learned counsel
for the applicant was directed to file original
Identity Cards, copy of these are at Annexure 3 to

O.A. We wanted to give time for the same but the

learned counsel states that all the 3 Identity
Cards have been returned. He has not_ been able'tq
give date . of the same but indicated his

| helplessness to file the same.

Counsel  of ' parties have -concluded their

submissions. Hearing . concluded. Judgement
reserved. ‘ . '
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Member (J) o Memb&Z (A)
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CENTRAL ADMINISTRATIVE TRIEUAL
GUWAHAT I  BENCH 228 CLJAHATI-S.

10. 140 of 1995.

O.A...
T.A. NO,
DATE OF cECIsIgn  14-6-1996.
___-_fffufffdip Sarkar ° < (PETITIONER(S)
¥Mr I. Hussain ADUOCATE FCR THE
- - PETITIONER (S)
VERSUS
e |
oV on of mft India & Ors. RESPONDENT (8)
©
Mr A.K.Choudhury, Add.C.G.S.C. QggSCABEN}CR(ggE

. .
* .
B
° . -
'
. L .
i 5
o~ . - S—— e

THE HON'BLE SHRI G.L.SANGLYINE, MEMBER (k)
THE HON'BLE SHRI D.C. VERMA, MEMBER (3)

1. ‘lhether Reporters of local papers may be allowed to }L@o,
}} . the Judgment ? :

Yo be referred to the Reparter or not ?

Whether their Lordships wish to see the fair copy of

the judgment ? ND .

4, ‘Whether the Judgment is to be circulated to the other
Benches 7

\

o~ Q;

!
[ ¥

- Judgment delivered by Hon'ble Member' (A)



CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.
Original Application No.140 of 1995.

Date of Order : This the 14th Day of June,1996.

Hon 'ble Shri G.L.Sanglyine,Member(A)

Hon'ble Shri D.C.Verma, Member (J)

Sri Pradip Sarkar

son of late Abani Kanta Sarkar,

C/0 Sri Hare Krishna Chanda,

Yard No.l, Santipagar,

P.C.& Dist. Kokrajhar.Assam. e s Applicant.

By Advocate Shri I.Hussain.

=Versuse=

1. Union of India

represented by the Secretary,
Cabinet Secretariat, Special Bureau,

_ Govt. of India, South Block,

New Delhi-1.

2. The Commissioner,
Special Bureau No.48/A Syed Amir Ali o
Avenue, Calcutta=-700 017. . ... . O

3. The Assistant Commissioner, P SN
Special Bureau, Govt. of Indiaﬁ"-(“, :
Kokrajhar, Assam. _ « » '« Respondents.

By Advocate Shri AoK;ChO\ldhurY.MdioCoGoSoco

ORDER

.1.. SANGLYINE, MEMBER (A)

w
Tevkey

According to the applicant he was verbally appointed
temporarily as a "Safe House xeepéi" cn 144.1990 in the
office of the Assistant Commissioner, Special Bureau, Govern=-
ment of India, Kokrajhar and he received pay of Rs.1150/-per
month. He continued in service;tiil%é4.3.1995 when he was
tcld verbally by respcndent No.3 that his service as Care
taker/Safe House Keeper had been terminated with immediate
effect. The applicant ¢laims that he was an employee under
the respondents and had completed five years continuous
service. In support of his claim that he is an employee of
the respondents he relies cn the certificate dated 16.7.1993,

*
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-



B

Annexure-z.issued by the Respondent No.3 which shows that
the applicant was employed as a Safe House Keeper(non'regular)
at Special Bureau, Kokrajhar 51nce 1.4.1990. Further he ,f.
" relies on the Photo copies of Identity Cards as shown in
Annexure-3 and Identity Certificate at Annexure-l. He also
relies on letter dated 15 .11 .1993 (Annexure-4) sent by éBQ
Calcutta forwarding application forms for the post of |
Chowkidar ﬁo his address in SB Kokrajhar. He counters the
claim of the respondéntsvthat~he was never in Government
service but was engaged .for operational work. According to
him he was always working in the office of the respondents
and never did any Operational work or was engaged for such
work . He claims that having been in service for a long

'period he had acquired a right tc be regularised and that

he is entitled to be regularised under the scheme of regu-

1arisation as notified on 10.9.1993. In this 0.A he had

prayed for the following reliefe :

i) to reinstate him as Safe House Keeper under

respondent No .3,

ii) to pay his curfentiES well as arrear ealery
' :A S  from ghe date of termination frdngzqu{ r and
then _ | |

jii) to regularise his service as Chowkidar .

'2. . The respondents have contested the application.

They deny.that the applicant waS‘aiGovernment servant or

an employee of the Government of India. They admit that

the applicant was used in operational work by them'bht cleim

that this is not under the purv1ew of Government service.

They deny that the applicant was appointed temporariiy in

applicant was

£ the office of respondent No.3. They maintain that the [ £

contde 3«



strictlyAengaged for operational work which is not of the

‘nature of employment. They contend that the identity cards

and‘cértificates iséued to the applicant cannct be saidﬁto
be a proof of Gévernment service. Such papers are merely

to fac@litate his movéments and activities which were being
carried out by him in public interest. police verification -
also cannot be construed as having been dcone towards employ- f
ment to Government service. In fact pqlice verification was
necessary in his type of work. Further communication addre-
ssed by Cadcutta office to the applicant in the address of
the office of respondent No.3 is not a proof that the
applicant w;s in Government service. There is no formal or

even informal communication from the respondents that the -

applicant was appointed to Government service.

- 3. Under hormal circumstances the onus to prove that -

one is an employee is on the employeé‘concerned by producing‘
the appointment letter. In this case as admitted by both
sides there was no appointment letter. Therefore, nc appoint-

ment letter can be produced. The photo copies of Identity

cards and certificate are no proof that the applicant was

a temporary Government servant. He claims that he was apﬁoin-‘
ted temporarily as Safe House Keeper oh 1.4;1990dand continued
till 24.3.1995. The’designation shown against him in the
Identity card# is however different from that of *Safe House
Keeper’. He has been shown as ‘Caretakerin the identity
certificate dated 22.10.1990, no designation of the applicant
has even been shown. In connection with the identity cards

it may be menticned that when we expressed our desire to

see the original copies of the Identity cards the learned
counsel for the applicant had pleaded inability to produce

the same on the grbund that they were returned to the

contde 4eee
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authoriﬁy. It is seen from the letter dated'15{11.1?93.
Annexure-4. Eorwarding application forms to him for'the
post of Chowkidar, that there is no designation of the
applicant mentioned therein. It reads =
| *To

Sri P.Sarkar, :

Special Bureau, G.O.I

P.0.& Dist.Kakrajhar -

Assam." _
This is therefore is ﬁo proof that the applicant was holding
a temporary Goverhmentlservice in the Special Bureaugrrhe
Certificate dated 16.7.1993 at Annexure-2 also is no proof
that the applicant was a £emporary goverhmeni servant under
thé Special Bureau. There is no digpute that the applicant
worked as Safe House REeper in the Special Bureau. The:

dispute is that such work is not normal Government service’

and does not bring the applicant within the purview of
Govefnment service. The very word "non-regular® used in

the certificate would itself clearly show that the applicant
was neither in temporary gdvernment service nor was he a
temperary government servant*as claimed@ by him. We have
heard the submissions of both sides and'perused the appli-
cation with rejoinder and written statement and given our
due thoughts to the matter in hand. We however find oursel-
ves unable to come to the conclusion that the applicant was
a temporary government servant under the Special Bureau.

The attempt now made -by the learned qounsel of the applicant
to bring the applicant within the purview of the scheme

of regularisation under Government of India, Department of
Personnel and Training No.51016/2/90-Eétt(C) dated 10.9.1993
is not entertainable as there was no pleading~in the O.A.

that the applicant was an employee falling within the

contde Seece
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purview of the aforesaid scheme. This is re jected.

In the light of the above discussion, we decline
to grant the reliefs prayed for. The application is

dismissed. NO order as to costs.

o=
( D.C. VERMA )
MEMBER(J )
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ADMINISTRATI E TRIBUNAL ACT, 1985,

FOR USE IN TRIBUNAIS OFFICE

Date of filing ’ Cg-

'Déte of Recéipt by post :=

Registration s

t

signature. of Regigtrare

IN THE CENTRAL ADMINISTRAT IVE TR IUNAL

ADDITIONAL BENCH AT GUWAHAL I,

BETWEEN
Sri PRADIP SARKAR .  eees AP PLICANT
L - AND -
RESPONDENIS

The Union of India ahd others ... .

DETAILIS ....
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DETAILS OF APPLICATION 1-

1. Eérticulars of Applicant i~

'; i) Name of applicant ¥&, Shri Pradip Sarkar.

ii) Name of Father s - .-I.ate Abani Kanta Sarkar.

. : iii) Designation and - := Safe House Keeper office

: . | A e "Office in which emp- = of the Assistant Commi-
loyede. ssioner, Special Bursau,

Govt. of +ndia, Kokrajhar,

N p.0 and pist.~ Kokrajhare

iv) Office Address := Sri Pradip sarkar,

‘Safe House Keeper Office

of the assistant Commi-
ssioneor Special Bureau,

Govt. of India, Kokrejhar,

P.O and Dist.- Kokrajhar,

Agsame
v) Name for service of t= Sri Pi‘adip Sarkar,
211 ‘Notices. " 8/0 late Abani Kanta

garkar, C/O Sri Hare
Krisna Chanda ward No.l,
Santinagar, P.0 and Dist.-

Kokra jhar, Ascsame.

2, Particulars of Res-~ := 1. The Union of India
pondents . : represented by the
v Sccre;tary, Cabinet Sc-

- .- cretariat, Special

Burcau ee.

%Lox(gu(’ S keI o "
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Bul‘eaiz, Govt. of India., |
-Roﬁm No. 8-13, South Block, -
New Delhi- 110 001,

2. The Commissioner, -
~ Special Bureau No. 48/A Syed_'
Amir M1 Avenue, Calcutta-
00 017,

3. - The Assistent Commissioner, »
~-Special Bureeu, Govt. of India,

Kbkrajhar, Assam,

XX R?Spondents -

3. Office address ofi=
" ‘the Respondents,

1. The Union of India A
représented by:the Sécretary,‘
Cabinet_Sec;etariat,épecial REXXKH
Bureau,Govt. of Indie, S
Room Nos 8-13 ,South Block,

New Delhi-110001 °

2. ‘The~CommiSSion§r,'
Séecial Bureau;
| N0.48/A Syed Amir Alf
Avenue ',Caicutta~7€_)0617
3. The Assistant Commissioner
Special'Bureaus -
60yt.vof‘India,
Kbkrajhar,f.o.-Kbkrajhar.

N o . Dist.-Kokrajhar, -
W?éwz,km_ Shriotmgte

Cont d-4
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4, Particulars of Order

against which appli-

cation is made

54 Jurisdiction of Tribunal

6., Limitatién

Q)JLNQQ P Coolcamn_

TR B ORI

This application is made

against verkal Order dated

24,3.95 of the Asgistant

Commissioner (Respondent

No.3) asking the Applicant

to hand over office key,

identity card stc. and not

to come to office.

~ The applicant declares that

the subject of the order -
against which he wanted red-

ressal is within the juris-

‘dication of this Hon'ble

Tribunal including reliefs

prayed for.

The applicant further dec-
lars the application is
within the limitation descri-

bed in the Scction 21 of the

- Administative Tribunal

ACto 1985 .

FACTS LI N J



7. FACTS OF THE GASE :-

‘That the applicant is & citizen of India

.
2

being the permanent resident of Ward No.i, Santinagar,

¢

P.O- kokrajhar, P.O and District~ Kokrajhar, Assam and
3s such is entitled to the rights, previledges and pro-
tections guaranteed under the Constitution and other

1§ws of the country.,.

2. That tﬁe applicant readﬁvupto Class VIII,
but could not prbsecute his furthor study due to acute
\ poverty and was iooking after for some to maintain his
family. His father expired some time bgck and the app -
'licant has to look after his widowed mother, his wife
and the minor child. At present he is out of employment

and is facing acute poverty and it has become impossible .

to maintain the family,

3. Thrt the applicant was appointed temporarily

f as éafe House keeper on 1.4.90 in the office of thc

s

Assistant Commissionor (Respondhnt No.3) and he was

‘ recelving pay of Bs, 1150/; per month, He ‘continued

in his seerce_Elll 24,3,95 wlth honestly and sincerely

without any adverse remark, The respondchts also obtai-
ned the police verification report from the InSpector
General of Pollce, Spec1al Brench, Assam, Guwahatl and

to his 1nf0rnation there wasvno adverse”rcmark against

hirn L L B B B
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| tity car walid u to 16,10,95
him inkn the report. The identity ds P o

A o~ @ . -

wore also issued to the applicant by the Respondent No.3
as per rule from time to time. The Respondent No,.3 had

also issued @ certlflcat.. dated 16 T8k 93 certifying that,
W

T e e L ‘_,___*., s el e W

the applicant had been working since 1.4.90, In this conn-
ection 1t is stated that as a matter of practicp the House

epers are appointed by verkal orders of responient No.3

\’.

'énd'no formal appointment ietters ére issuedy As the "
applicant was appointed in the similar manner he could not
annex the appointment order alongwith this application.,
The photo copies of the certificates dated 22.10.90,
| 16,7.9,3_. and the identity cards issued by the Assig=
tant Commissioner (mspondent No.3) are annexed |

herewith and are mérked as Mm&hg_a&;.‘

4, - That the applicant states that, while he was in

temporary service of Safe House Kecper, some posts of
————

Chowkider fell vacant under eSpéndent Noo3 in 1993
D SN

and the applicant applied for the same through proper channell}

——

He appeared in the interview in July, 1993, After this tha
Calcutta office of the respondents vide a Memorandum dated
'15.11.93 sent x@ 6 8ets of application form to the applicapt

e - W 4em

and directed him to return the same urgently after duly
| filléa "up. Accordingly the;pplicant £il1led up the forms and
sent to the Calcutta office as dirsctedy
The copy of the latter dated 15,11.,93 sent from
Calcutta Office Of the respondents is annexed

- herewith and is marked ag ANNE:XU@ &, .

5. That L

k4
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5, '.f That the applicant states thaf,vhefcgme

to know thst, the respondent authoritics had élso
obtainad the pOllCL verlﬁlcatlon report from the com-
pctent authorlty and to his knowledge thort was no
remark against him. The aprlicant was awditing anxi-
cusly to-get the appointment lotter as other candiF
dates who appearcd alongwith him in the interview had
ru"ﬁlved_thelr appo;ntmunt lotters and joined in their
posfs. A: there was no-énf&OHmation as regards to his

appointment, he sulmitted a =m Nepresentation dated

- 0
20,3,95 to the Commission { :ospondent No.2) through

21
proper channel stating all the facts and with a prayer °

to give him an appootunity to serve as full fledged

Chovkider. He also stated in the representation that,
'=h; is in great hardship to maintain the family coﬁsis—

ting of his widoQéd'mothcr, wife and a'son with & megre

salary of Rs. 1200/-'Pp P.M. which he was getting as Safe

House kceper.
The copy of representation dated %%.3.95
to the applicant to Respondent NO.2 is

annexed herewith and is marked as \-

| ANNEXURE_No.Se
;
6. That the applicent states that, while

he was cxpecting his appointment as a Chéwkider on re-

gular basis, he was surprlsed to know verbally from

(;‘H\-»' e

the e oo
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that
e .3 _on 24.3,95 &kt his scrvice as
?EE_Eﬂépondent NO 3 serv '

carctaker/s -fe House Keeper had been terminated with

,. °

iﬁhehiate offect bscause of the reasons that, some

local persons. lo cged a complaint against the appli=-
e _

cant to the recpondent authoriticse. Accorclngly, the

Recpondent No,3 asked the applicant to hand over the

office kby, identity card etc. and directed hlm not

to come to office any morec. At this, the @pplicant

was dumb founded as he had been'serving with oux
'outmOst sinc~rely, honestly and to his best of ability.
Having no alternative, he submitted a representation
dated 1.4.95 to the Additional Commissioner, Special,

- ) Bureau, Govt. of Incia Calcutta stating the fecfs
regerding his verbal termination Order on false alle-
gations of some local‘persons and prayed for revoking.
the termination orcer and allowing him to cdntinue

in service.

TheVCOpy of the representation dated 1.4.95

to the 2dditional Commissioner is annexed

herewith and is merked as ANNEXURE NQL6 .

7. That the applicant states that, in the
meantime he collected information regarding the per-
sons who submittcd allegations to the respondents

against him, He came to knew thst, three persons .sub-

TRy

mitted the alicgations in their fictitious names,

as Mr. Nath, Mr.j)har“and Mr. Paul}ugut actuaily, the

Names OFf eaes
¥
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names ‘of the persons are My, Birendra Pratap Slngh
‘(Owncr of the house whfrc the reepondent's offlcc

1s situetnd} Mr. Subhas andg Mr. Chanchal Das. The
©umncr Of the office house Mr. Birendra Pratap Singh
uscd to come to the office premiscs freduently and
were using the office telephone for his personal -
purpose in the absence of the officer-in-charge and
when this was o?jected by the App&icaﬁt, Mr.,SingH‘
intimigated him with severe'consequchces. M;; S ingh
was vef& m.ch annoyed and wikh connivance of Mr.
S ubbaé and Mr. Chanchal Les in fictitious manner

— ,
. gubtitted false and fabricated allegations ag@inst

the aprlicante

8e That the applicant states that, he submi-
tted another represcntation dated 14.4.95 to the Res-
pohdcnt NO o2 stating all the facts regarding the false and

fabricated allegations sukmitted by the three persons.

The applicant vehemently denied the allegations

as he had done his dutiss very sincecrcly and hon-
éstly to the satisfaction of all.concerned. He stated
that the persons cnimical to him were interested to
sce that, the apﬁlicant cannot continue in his ser-
vice. He also staﬁcd that prior to his termination
from service, ncither any show cause was served upon

him nor any opportunity was given to him to place
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his c~sc befors the respondent authorities. As such

Xk he prayed for an edgaity into' theaéfaiﬁﬂthem to

“reinstate him in service as he is the only ecarning

momber of the family,

The copy of the representation dated 14,4,95
to the Respondent'No.z is annoxed herewith

and is marked as ANNEXURE NOeT7e

—:GRUUNDS:-—.

7
I, That thn appllcant submits that, hc was

g i

appOlnt d. as sa e House Keeper way back on 1.4, 90

B

-
and continued as such till March, 1995 and he had COmple—

ted 5 yoars of continuous temporary service w1thout '

N

any acdverse remark against him. As such he has ace=~

rued the right to be regularised in service as per the

law laid down by the Hon'ble Supreme Caurt of India

in many such cases.

o ; That the petitionor submits fhat, he had
appearca in the intefvicw for the post’df Chowkid;r on
regular basis and he fered well, His police verifica-
tion report was also completed and was expecting his
appointment as Chwkider. But to his utter surprise in-
stegd of appointing him as Chowkider, the Respondent
NO.BRdiracted him hand over thg kKey .of the office,

identity oo s e

Bt cooeen

O O 4
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identity card snd asked him not to come to0 offic§

ény moxe on the ground‘that,bx>me local persons had
submiitgd complaints agaigst him. The applicant de-
nice all such allfﬂations as he had sgrved the or-
ganigation with utmost sincerety and honestly. The
respondent authorities ought~to hve enquired into the
@ff affair before taking any action against the

aéplicant.

IIE. | That the applicant submits that,
the owner of the office'premisss Mr. Singh wanted

td take action against the applicant as because, he

objected regarding use of office telephonc and as such

he (Mr. Singh) alongwith 2 others submitted falsc alle-

’

gations againét the applicgnt on fictitious names. As
such any action taken against'the,applicant on the
basis of false allegation ié arbitfé;y, illegal and
is againét the principle of natural justice, eqgity,

good conscience and administrative fairne.ss,

I&i That the petitioner submits that he is
a ppof man and has to look after and maintain his
family consting of widcw mofher, wife and a child and
.if he is not allowed to Qork)éhe family will die of’
starvations. As such this Hon'ble Tribunal may kindly
look into the humanatarian asésot of the matter also

and ®e o

D e -
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and may be plsased to direct the respondent autho-

rities to re-appoint the applicant.

V. Thet the applicant submitsxxmg that
¥ he had submitted several representations to the res-

pondent authoritics stating‘in details regarding
his removél from service ctc. and with prayer for‘
his reiﬁstatcment in sérvicg. put till date nothing
has beaﬁ:aoné by thé respohdeht authoritics to rein-
state thcAappliCént. This action of the rbsponde;t

authoritics is ageinst the principles of eqity, o

good: conscience en&*administ ative fairnesse

VI. . That it is rQSpectfuily submitted here
that the case of the applicant was'notwét all farily
treated. It was arbitrarily sipgled out and whimsi— |
ca lly discriminated tc deprive the livelihood of

the Applicant and\for that hatter his entire family
members ~re denied and deprived of their livelihoogd

without following -the éroccdure established by law,

"WII, For that in the circumstances, the
applicant has no other alfcrnative'and afficaéious
remedy save and except by way 6f his application
which would be juét, adequéte and complete if so

grented.

VIITe eeee

Krethay gvchm\

Y b « ee PP . - - 4
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]
- VIII, That justice wes demanded but the sane

has been aeniocd to the applicant;

Undet the above circumstances,
it is thercfore, prayed that,
yYour Lordships would be plecased

to admit this application, call
| for the records, igsue noticts upon
| the respondents and after porusing
the same and hearing the partics

would be pleased to pass ah$0rder

directing the respondent authori—
tiecs to reinstate the applicant

P " S
safe House keeper under the Assis-
tant Commigsioner, (Respondent

. No.3) anu pay his current as well
s .

as arrear salary from the date of

termination i.c. from 24.3.95 and

o ChowShkidin

then regularise his scrviceﬂunder

the Respordent No.3 in the inter-

[l

_est of justicce

8. INTERIM ORDER PRAYED FOR :=
. ' ' Ppending final disposadZof the

application, the applicantvsaeks

g issuancs ceee

Prollp Cor oI~
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issu nce of the following interim Order.
The respondent authoritics parti-
' cularly the Respondent No.3 may kindly

‘be dirccted to reinstate the applicant
e ——————— T e,

and_5110wcd to work temporarily as safe

House keeper under the Respomdent No.3

and pay his salary.

9, DETAILS OF REMEDIES EXHAUSTED.,

The applicant declares that, he

had availcd of all the remedies available to him undcr
the relevant service rules ctc and his represcntation

dated 21.3495+ 144.95 and 14,.,4.95 have notyet beon
20" .

disposed off,

10. MATTER NOT PENUING IN ANY OTHER COURT ETC.
- The applicanf further declares that the

matter rcgarding vhich the application has been méde is
“\f* pending b\gfore apy'court of law or any other

authority or any other bench of the Tribunal,

T

11. PARTICUIARS OF POSTAL ORDER IN RESFEC"‘ OF THE
APPLICAT ION FEE 3~

Y No. of I.p.0 g 09 =2 é:’327_

-~

II. Ott.l.
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II, Name of the P.O Gma/z\.a/‘"l M
II]f. Date of 'issue *17 7 ‘ 95’

N, PO 2t thich payable - GuwMM

12, LDETATIS OF INDEX :-
An index in duplicete containing the gteils

of the cocuments to be relied upon is enc losed,.

13. LIST OF ENCLCSUR'S - ENCLOSEL

" Dotails of LIDEX.
l. Pert'iculars&!'of appiicant i-
‘2.» Particulars of Respondents - |
3. Particula;'s f’f orders impugned :-
4, Juriediction of Tribunal :-

5. Limitation :=

6. Facts of the casc i~
'7). Reiief sought :-

8., Interim Order :-

v ,

9, Remedics cxhausted :-
10. Metter not pending in other court :-

11, Postal order s~

2
7

12. ANNEXURE No.l - Copy of certificate dated 22.10,90

of rcs‘pondeﬁt No.3.

-

130 tAnneX" 2 ®e oo

g i ¢ P - BTV . ) [’
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13, ANNEXURE No.?2 ~Copy Of certificate dated 16.7.93

of Rgspéndent No.3 regarding the

date of @ppoinmtment of the applicant.

14, ANNEXURE No.3 Copy of identity cards issued to the

Applicant by Respondent No.3.

15, ANNEXURE No.4 - Copy of lotter dated 15.11.93 of -
Calcutta office ox the rGSpondents'
regarding sending of application form
for post of Chewkider,

16. ANNEXURE No.5 =~ Copy of represcntation dated 2%.20.3.95

to tho Respondent No«2.-

S

17. ANNEXURE No.6 - Copy of represcntation dated 1.4,495

to the Additioma l Commigsioncre.

18, ANNEXURE No.7 - Copy of represcntation dated 14, 4,95

"

to the Respondent NO.2, ,

VEP\JI‘EAT IOI\T *e o0

‘@77 O\&J\\P éu\%tﬂ»t/\}ﬁ
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i VERIFICATION

-

I. Srl pradip Sarkar son of late Abani

j:Kanta sarkar, aged about 29 yﬁars, a reosideont of
‘ y\ara NoO. 1, santlnwgar, Kokraghar .0 and Dist.~-

Kokra jhar, Assam do hercby verify that, the con-
tents from para 1 to 8 are true to my personal

knowledge and belie £ and that I.have not suppressed

any material fact.

‘nd I sign this application on the 20k

day of July, 1995 at Guwahati.

- Place :- Guvahati,

" Pte - 30’7.950

N

- 'Pato\&)\? Samb&

BHE.NATURE,

se & e \
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| X chf\&\w | g@iﬁ-@w\\




MR & 3

L

b METEN | ,$
{i?);v{f?}&iu o

»”

_ Date s 22,10.90 ©

&

-TO'WHOM‘IT MAY CONCERN -

All necessary assistance extended to him in

wﬂgﬁsfstant Comm:.ssioner, Spl. Bureau. Kokrajhar.

drscharge of his duties would be gratefully acknowledjod.

'I’his identity cert.ificate is valid upto Decumber

31th 1990 from this date: of issue.
_x

Plave: ﬁﬁKRAJHAR-

9(5\[{( P RA - ,g;"xqc(e ;\,\(
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""O WHO'W TP MAY cCoMmerRN

.......

This i8 to ¢

late A.K. sarkar, aged 27 yeara h

 House Keepex (no

01.4. 19 C.

o
(i Sotilee =
T oabnin AN

N S

Gwer '

ertify that shri pradip Sarkar
as been employed . ao a Safe

n—regulqp) at Special liureau,

son of

Kokrajharsaince

-
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ANNEXURE No, 4

No. 21788,93-Cal(EH) 18846

gpecial Bureau,

Government of India

482, sycd Azir Ali Avenue,
Calcutta - 700 017,

N S Dated : th 15.11.93

MEMORANDUM

‘With reference to'your“application for
... Ehe poét of Chokf#dar six scfs attestation forms
along Qith S.8.Q and ong copy parteIl are enclosed

horewith, which may pleasec be filled up and rctgrned

to the undersigned URGENTLY

(K.K. Bangra)
section Officer (Pers)

r

Eado- As obove 8d/- Illegible

To;.-» :
' ',“ S - v M

sri p., sarkar,

Speical Burcau, G.0.1
P,0.'& Dist. Kakrajhar
AsS3me .

LR s 8

LV

- m
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ANNEXURE No, 5

The Commigsioncr,
Special Bureau,
covt., of India,
Calcutta, ¥

- Through Proper .Channel.
‘::ﬁSir,"' ‘ '
| | I would like to state the following fow

words for your kind consideration ang necessary action

please.

That 8ir, during the month of July, 1993

I had given'aﬁ'inter view for fhe post of Chowkidar at

: Hatikanda of this organisation after féw months back
“the Police verification was conducted in favour of me
.ét Kokrajhar. The same had béen déspatched froﬁ here
vid; Memo ﬁo;:ixﬂﬂ 7/94/PVR/35 dated 23.3.94 by the
district Polide.beification carricd out by the D.§.B.
was secnt ffom<their office vide memo No. 8/94/PVR/31
dated 22,7.94. But till date no reply has been received
by me in this connection whether I have been sclected
or not; Besides this, all of my‘collegues those who
appcared thefinterview‘along with me have reccived'their
appointment letier and alreédy joinod at their new place
of postings. It is stated that I am workihg in this depart-

ment since Ist April, 1990 and carried out my duty as

&8/H keeoper satisfactbryly. I am running my family%On—

-

sisting of my widow mother, wife and son in g hardship.. -

with more salary of Rs. 1200/~ in this odd days, everything

R+ ot el i

Q}ﬁ:. is getting costlicer day by day. I I wéhld_béen given an

opportunity to be full fledged Chowkid§;71 would be a great

help to pull my family smoothly.

Thereff're o.-' oo eae




AX. No. 5 (contd)

1 ST _5 v:i ’ o ’Theréfore it is gengsted that-kindly;lf
;-Jléok.iﬁtO tﬁe matter in humahitariqh ground for o
 £hi§ éctfof‘kindness I shalibeVSrfremain greatful to
Ctyewe B o

. '\"’
I

 Yours faithfully,

- sd/- Illegible.
~ (PRADEEP SARKAR)

datOd 20 ..3Q95 ) " . : L SH. cher. ~ '
37°°°°7. - Runikmata.

Place : Kokréjhér 
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ANNEXURE No, 6

To,
The Additional Commissioncr,
spocial Bureau,
government of India,
alcutta « 18
(Through Proper channel)
:_,Sir, ' .

I am given to understand by the Officer in charge
of SB, Kokrajhar ,that my services hs Carctaker has been
terminated on the basis of compliants lodged by some

!
locals. Even though the exact naturc of complints &gaginst

me is pot ¢lear, it may be stated that I have not done

anything or committed any security lapses as far ‘as my

. duty as carctaker of the office and its premiscs is

concerned. I have alsays remained conscius about my

. duties and discharged the duties sincecrly with utmost

carc. I'haﬁe never failed in fulfillihg whatever official

works delegated to me&by the officérs and staffs of §B,
Kokrajhar and Deosirie o

-

4

As far as my knowlcdgeYis.éoncerncq.»l can state
with confidcnce that the compldints lodged against me
_ . ;

by some locals arec not true and bascless, The locadls

who have 1odged°,complaints'might have done so purcly

: {
because of pcersonal enemity and jealousg as I am emplyed

in the office of Central Government,.

.8.2.



R - I S oo oo SIS SR b

-2 -

‘Anncxure No. 6(Contd)
.

T also beg to state that I have an aged widow
motherg wiffe ana a child. I am the only one to look

after thom and I have no other means of carning income
- for my family.

i

I theorefore, submit this with sincere request
that your order of terminatioh of my scrvice mgy most
kindly ke revoked ana I may.be re-instdtated by kindly

allowing me to continue my service in your office.

Thanking you sif,

U
. Yours faithfylly,
8d/.Il1lzgible
1.4.95
(pradip Kumar sarker)

~
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ANNEXURE No, 7

The Commissioner,
Special Bureau,
Government of India,
Calcutta.

gsub. : Prayer for consideration of recinstatement

'Sir,'

' The undérstgnﬁd araw YOur.kind.attention ang
sympathetic consideration in respect of the matter as

hereinafter'étayed.

1. That your poor applicant is the only earning

_ member of the femily and my ola mothery wife and children

arec maintained by my salarye.

24 That your petitiongr haé been serving with his

*

\ . .
utmost sincereilty and evote his full time for the cause

of the task entrysted on him.

3. That since his service period, i.e. from the
last 5 years nothing adverse is found against your

petitioner.
4. That 2ll of a sudden your petitioner has been

<

tormipnated from his scrvice @t his no fault.

-

5. ‘That prior to his termination from the service

no show cauée was gerved on him and also not given any
opportunity to be héard either in written.or_personally.
6. That your petitioner became the victim at false
allegétion and the allegation made against him was totally
false, fabticatge concocted and sistortion to facts.

7. Thatee...



| ' . i ) . | N D
| Ax. No. 7(Contd)

7e ,  That the persons (as collected by me) made alle-

gation namlng thom as Mr. Nath, Mr., Dhar and Mr. Paul

~'.re not their actual name. Those pcrsons identifica

themselves -as such name but the real name of them are

- mr. Birendra Pratab Singh (Owner of the office house),

Mr. Sﬁbhas and Mr. Chanchal Das. Theu intentionally made

false pereonification so that the complainests name

never be traced out.

8. That sir, if your good occices enquire into the
matter as stated in para 7 to justify the matter then the

+ruth will come out.

9. That sir, your pctitionsr noticed that owncr of
the office house mr. Birendra Pratap éingh trespasses

office premiées and uscs office telephone in absence of

officer in charge which was informed by the applicant

3

and accordingly the officer in chafge warned the house

owner not to use office telephone.

10, . That due to obJection of youn;pntltlonvr Mr .Birendra
Pratab singh intimated him for harm consequences and as
a result of which the owner of'the office house with the
connivance with two other prsons made false allegation
t0 you against your pectitioner icentifying thapselves
as Mr. Nath, Mr. paul and Mr. Dhar. . . -

! : co 11, That the complainants intentionaliy making and

committing falsc persbnification causcd great harm to

your pctitioner at hls no fault.

| WW&@ -
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Ax. No. 7(Contdf_
12, Thaf your petitioner for the securityrand sanctity
of the offices requested the owner of thc housc Mr. Birendra
pratap 8ingh not to use the unused oifice foom afte; the‘,

office hours,

-

'13. - ' That for the same owner of the house annoycd and

took retaliation against your petitioncr.

14. That yourmpetitioner docs noi'indulge himseclf in
any other works cxcepting his official duty nor he is

engaged in any other job.

18% That the service record and documents are enclosed
for your kind perusal.

In the circumstances it is beningly prayed that
your goodself would bc gracious cnough to lock into the
matter so that your poor pctitioner may be recinstated
to his job applying judicial mind for the ends of justice.

And for this act of kincness gour petitioner shall remain

ever greatefulto you.

Yours faithfully

Sd/- Il leg ible ’ ]
14.4.95 "..‘;":

Copy to : - (pragip sarkar) ¥
' Carc Taker
"Spl. Burcau, .
1. Deputy Commissioner, p.0, Kokrajhar, «
Spl. Bureau, Dist. Kokrajhar.

Govt.of India,
Siliguri, for information.

2 .Asstt. Commissioncr,
Spl. Burau, Govt. of Incia.
Kokra jhar, forAinformation.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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In the matter of :-
O.A. No. 140 of 1995
Pradip Sarkar .. Applicant
‘- VS - .
Union ¢of India & others
" ee Respondent

- 1 JAN1996

grwechet Tu2 e

S,

" Written statement/show cause ‘on behalf of
"'ResSpondents Nos, 1,2 & 3.

I, S, Chéndrasekhar, Deputy Commissioner, Special
" ‘Bureau (Govtes of India), Guwahati, do hereby solemnly
affirm and say as follows :=

“ o

Al T .
1) That I am the Deputy Commissioner, Special Bureau -~¢

(Government of India) Guwahati, and acquainted with the facts
and circumstances of the case. I have gone through a copy of
the application and have understood the contents thereof,

Save ané accept whatever is specifically admitted in the
written statementthe other contentions and statements made in the
application'may be deemed- to have heen denied., I am competent
and authorised to file this written statement on behalf of all
the respondents.

2) That the Respendents beg to State that the app licant
is not a Government servant or an employee of the Government

of India, his application for redressal of grievance does not
fall within the jurisdiction of the Hon'ble Central Administra-
tive Tribunal as envisaged in the Administrative Tribunal

Act, 4

3) That the Respondents beg to state that the Safe
House Chawkidars are like any other person whoSe services are
used for operStionalnagiif;s and when required just like
informers etc. Such individuals are used in the normal
course of intelligence work and deployed strictly on the
understanding that their services would be utilised to the
extent and only till it is required and this would

not entail them to any kind of claim / benefits

Contd, .p/2~-
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f which may otherwise be given to any Gévernment,Servant. Such
individuals are also clearly told about the conditions of se¥vi-
ce: and all care is. taken for their welfare/well being, Hobuwever,

~their services are only a part of the entire operatiomal mach-

"inery and totally beyond the purview of Government servica;ﬂny
facility given to them towards identity papers etc. cannot be
taken as the same given to other Government servants. The
applicant 's contention of violation of natural justice, p#incip-
legs of equity, good conscience etc, and following of course of
law is invalid and based on a false pretention/assumption that:
he: is entitled to benefits due to.a ' Government servant,

&) That the Respondents have no comments to the
statements made in paragraphs 7(1), 7(2) of the applications.

5) That with reference to the statement made in paragraph
7(3) of the application the respondents beg to state that the
applicant was appointed temporarily as Safe House keeper on
1-4-90 in the Office: of the Assistant Commissioner (Respondent
No.3) is incorrect; "The applicant  was engaged strictly for
///operationai&ﬁbrk.Uhich is not of the nature of employment as is
done for normal cases of Government esmployees/Government servants.
The nature: of operational work is in publiic interest required to

- be kept secret. As such the questioh of any appointment as

alleged by the individual -i® erronsous., While engaging any such
person, no liablllty for continued engagemant can be fixed on
the authorlty concerned as such actio n is bound by concerns of
security and national interests, Police Verification of all such
persons ie done on a routine basis and such verification cannot
be construed as having been dons towards employment to Governmert
service, Moreover; since the applicant was engaged in the dis-
.- -:furbed area of Kokrajhar district, -Identity pepers were askem

- J‘—ﬂ(’ ™
.\:’r/ ST

- ’f!il\hMFDr by him for his _own safety and welfare without any claim to

: i}d* .~ >fiBeing a Government servant, Since the individual is/was not a

ria‘fdhpfgovernment servant such papers: cannot be said to be a proof of
government service. Such papsrs are merely to facilitate his
movement/activity which is being carriad. out by him in public

interest.

6) That w1th reference to the statement made in paragraph
7(4) & 7(5) of the application tHe respondents beg to state that
the recruitment of Chowkidhars is done as per rules and no claim
of the applicant is tenable fof the post: since it is done strie-
tly on merits, Any communication addressed to him on this, as
was done in the instance quoted, is merely because the applicant
was known to the office of Assistant Commissioner,Special Bureau,

Kokrajhar., Thls is not any procf of being in government service
as



( 3)
as claimed,
7) o That with reference to the statement made in paragraph

7(6) of the application the rQSpOhdents beg to state that the
nature: of engaging such individugls is strictly for operational

.reasons and without‘any.claim to government service; Such indivyi-

thch cannot be disclosed,

8) That with reference to the statements made in paragraph
7(7) of the application the respondents beg to state that the

1) The: applicant has. alsg committed serioys breach of

Buresau, Kokrajhar and the other offices of the
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( 4.)
as also the financial condition® of intelligence/investigating
agencies of the Govermment of India,

11)  That the applicant is not entitled to any relief
sought for in the application and the same is liable to be
dismissed with costs, )

12) ' That the repondents craves leave of the Hon'ble
Tribunal to file additional written statement if occasion
arises,

VERIFICATION

I, S. Chandrasekhar, Deputy Cammissioner; Special
Bureau (Government of India) Guwahati, do hereby declare
that the statements made in this written statement/show -
cause are true to my knowledge derived from the records of
the case, |

I sign this verification on this the 16 th day
of Nm December, 1995 at Guwahati,

o ae G ERGT3

SR v

DEPONENT * %
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IN THE CENIRAL ADMINIS TRATIVE TRIBUNAL GAUHATI E“ANCH
. GUNAHATI .

I.No.

oy sy

0.A. No.140 of 1995

Pradip $arkar
. .Applicant

- <Versus-
The. Union of India & Others

v Hespondents.

Bejpiﬁder submitted by the
applicent against the writtén'
_ ‘Statemeﬁt made by the respbndents
L 1,38 3. o

The applicant most respectfully state as under -

L. Ihat; &s regards to‘the statemehts made in

paragraph 2 the applicant denies the éorrectness of the

same;lIheiappliéant begs to state tnat he 1is a'temporary

 Govt, servant working continiously since 1.4,90 till

his verbal termination order’on 24,3;95 and as such ‘
he falls under the Jurisdiﬁtion under this H6n'ble |
Tribunal as énvisagéd ih the Administrativg Tribunal

Act. L - |

2, That as regards stat-ement made in para 3, the

applicant denies the correctness of the same. The

con.td....
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The safe House keepers;are the chowkidars and Look
e'aftef the office works as directed by the Officials
concerned. The nomendhatire itself means this. The

- applicant was hever used for any intelligence works

,and'there was no undeistanding that, his service
; ‘would be utilised to the extenﬁ of.prbyiding_informa-

" tion and'as'such he is entitled for. similar claim/
beneflts as 01ven to Govt, servants. The serv1ce
‘of the appllcant is within the é§g§:;§:>of GOVto
service., Moreover it is{pertinent td mention that no
identify card is issued to. the iaformors.as is given

. to other staff of the- departmenc. As such the contention

of the appllcant regarding v1olatlon of natural justic
equity and food consciunce are based on fact and lawl
and theTrs is nolfalsepretention/assumption_regarding.

-

. ~his entitlement to benefits due to him.

.

© 3. Ihat,‘invregards to Statnment in oaragraphs
S5, the applicant denles the contentlons. The appllcant

was employed on 1.4.90 as whexe already stated in .

detall in his orlglnal apollcatlon and the Hon'ble Trlbnnal
" may be pleased Tefer to tbe 0. A, regardlng the pontentlon
Of the appllcant The appllcant was never engaged in
.Operatlonal work and he always worked in the office of
the.respondents as ‘such there is no QUestion of etfecing
- '_ ‘the security and natlonal interests. The pOllce verification
in case of the applldant was done at a time when hbs .

’

'Contdgi
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his case was eehsidered for regular appointment of
chowkidars after interView~etc while he'was'aiready
in hErEYEEXY temporary service as Safe House Keeper

* /Chowkidar, The identify cards are never issued to the
casual 1nformers and are issued to temoorary/regular

‘employees of the department,

'43 That as regagas.to'fhe statehent‘in paragraph 6,

the appllcant states that, he was: selected for the post
of chowkidar after due 1nterv1ew etc. and all the
prellmlnary-,bomqn  were completed His appointment
Was not given effect to because of some false allegations

by some persons as already stated in para 7 of the O.A,

The reSpondent authorltles conmunlcated through the Asstt,

‘Commissioner because the applicant was serving under

him’at the re@evant period.
/’ . ’

S, As regards to statement in paragraph 7, there . may
be prov1310ns of enoaglno 1nd1v1duals strictly for
0perat10nal reasons and tney may not haVQ any claim

for Govt. service. But the appllcant cannot come under

perview of such engagements as he was appointed as Safe

‘House keeper/chowkidar for Office work ..

6, - 'That,'as'regards to statement in paragraph 8

- the "applicant denied that charges are baselesé and

irrilevant and there was no question of any hazard to

Operation of the Special Bureau.

- contd...
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7. Thab, as r@gards to stateﬂent in! paraqrﬂﬂh 9, the
appllcant denies that his serv1ca was operaa1onal. It is to
submit that‘, he - was encaced for d01n0 offlce work only
like other chowkiderslln regular posts. As such the
applicant ié déeméd to_he,a‘temporary?Gth{.servantg The
agplicant,veheﬁently denies ﬁhé cbnteﬁtion 6f'thelresbondents
that he' has brebched the‘DIOVisibnS of his.sérvice by -
v1olat1ng the secur:ty of Operataons. He has done nnthlng )
alnst the socurlty ooeratlons and has not divulgad

anything in this regards and the same can be assumed by

perusing the;originéi applioatioh‘cThé’commitment of the
respondent authoritiés régarding appointmnﬁt of the!
applicant inAdetJ serviéd does not arise és heAwas
a;réady in temporary post of chowkidar. As such the apnli-

cant has a claim for regularisation of his service.

~

84 - ihaf, as‘reéétds to statements in paragraph 10
the applicant denies t1e;contéhtion of the samé¢ There
will not be ény amount of burden to the operational
funﬁtionihg and fihancial apd conditions of ihe agency
of the Govt. if his contentions in the O.A. is upheld.
e '.Iﬁat'as'regards to stat;ments in paragraph 11,
the'appliAaht is.éntitled for relief es ﬁrayed for in
the application“and'fhe réépondéﬁ% authorities may’ be

directed to regularise the service of the petitioner,

contd. .
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10. That, the applicant further states that, the

fact of being an emoloyee of the rbspondents organisation

oén be oroved by he 6act that, ﬂue ASSWSTant Commwssloner
Dt 18 3fas 7, the Sacpelt

(R.espondent No, 3) wrote a let asxof Pollce, Kokr aj har

regarding hls 1nterventlon“1n_a case of assult upon the

Asisteriof the -applicant by one Sontosh Debnath. In this

letter £oe'respondent No}3'stéted_that the bearar of the

letter (aoolicant)~is an omployeeiof‘ihe organisation@/

If the applicant would ‘not have beon d emalOyee of the

respondents, then the respondent No,3 would never have

‘mentioned the applioant as an employee of his orgenisation.’

The tybed copy as well.as the ohotoc0py of
the lettor nated 18 3. 95 are annexed henew1th
- as Annexule A & B resoectlvely.

114 That the applicant submits that, the Govt.

"of India,'Deptﬁ{ of personal and Training vide a

< ———

notification dated 10.9.93 formulatad, a scheme for
PSSR — o~
grant of temporary status and regularlsatlon of

cesnmal workers who have rendered one year of continiious

.

" service in Central Govt. Serv1ces other than Deptte of

Telecom, post and Rallways.
The copy of the Notification dated 10.9.93
regarding grant of temporary status to casusl

employees is annexed herewith as AnnexurenB.

12¢  °  That the applicant further submlts that, if he
is hot- £aLlen-back and reoularlsed in serv1ce then he will

suffer 1rreparable loss and 1n3ury and the whole famlly

Will die of starvation. As such this Hon'ble Court may be

contd..,
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pleased to intervene into the matter and

pass appropriate order or regularisation of

the service of the applicani in the interest

vof justice.

Verification:
I, Shri Pradip Sarkar, son of Late Abani
Kanta Sarkar, aged about 29 years, & resident
of #ard No.l, Santinagar, Kokrajhar, P.O. & District-
Kokrajhsr, Assam do hersby eaksm vefify that the

contents from paragraph,l to {0 are

true to my personal knowledge and belief and that

I have not suppressed.any‘material fact.

And I sign this verification on this the th

day of Februrary, 199%.

Place - gwwo/\wé ‘ | , P Q/\‘P S:zd:(am——-

Date - la'24°/é Slgnature.
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Annexure NO. 4 -

To

- The Suoeflntendent of Police -

Dlstrlct Kokrajhar, Assam.
Bespected Sir,

é MySelf-presently-holdihg thé charge of

Assistant Comm1351oner of Special Bureau , Govt. of India

~

_ Kokrajhar My senlor offlcer resoected Shrl Y.C, Modi,

an IPS Offlcpr is well known to you., During his visit in’

September, 1994 at AKokrajhar wo met'éach other.,
: The;bearer of this letter is also an employge

of our organisation, His sistet Smti. Usha Rani Roy wife of

- Shri Ashu@osh E@y~oflSubashpally,Kokrajhar was seriously~

beaten with an®iron rod and assulted on 13.2.94 at 0830 hours

by one Shri‘Santosh Debnath alohgwith his two sons Litoh Debnath

and Tutan Debnath. More detalls if you d931re you can lnarn
from the letter bearer «

| Now you kind honour is quuested to look into the
matter on-humanltarlan ground For, this act'your kRindness I
shall remain grateful to you. | o

Due to some urgent works I am unable to personally

meet w1th you for .his home you will not mind »

- Thanking you.

Yours sincerely.

Sd/- Illegible
v oA " .1.8 02 «»95
J" o (S .P.CHAKARBCETY)
, ASSISTANT COMMISSIONZR

SPECIAL BLEEAU
‘GONT., OF INDIA .

KOKRAJHAR $::: ASSAAM.
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Respacted 7 :r,

My self ;resently holding the charge of Assistant
Commissioner of "pecial Rurcau, Govt. of India, Kokraijhar. My
senjor Cfficer resjected Shri Y.C. Modi an IrS Officer is ew
well known to you. buring his visit in Secptember 1994 at
¥okra jhar we met chch other. '

‘The hearer of this letter is also an employes of ur
Organisation, 1.3 sister Tmt. sha Pani Ray wife o8 heed
Ashutoon Toy wf u el pally, vokradhar was serjougly bteaten
vrith an iron rod uand yeewer nd assulted on 13,2.941 ot 0830 s
Ly one 3Zhri contoih Blebntith o cong with has wtwo §oons

Toatem Sobore b e e e sy, s o s e e o
YCJU cerre L i e i t . LRSI AR

TR e T il twonaurn a1y rejuasted Lo look anto fhie
ML RQL AN Il cioe eest f Uinc. o0 Eada ovour et o€ b ca e
ne sl repiin s Tl ro o,
- }

TALc cCy ST vt st ot smp unaliie to personat iy
WEILN Yo Lol Lo e o S poe mind,

'}7 ;\,[1}‘“(}:& ‘,:""U

u‘!.'.~q.«-: '!EJ“, “7'i7“1".

@lormn] }
b g
U
( S.P. CHAKRARODTY )
AaSSISTANT GuaMisSIOmNan
PECIAL BURCAN
GOVF. ¢F INDIA
BOKRAIRAR
ASSAM,
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dovT. OF 1uDIA, Dapt. of Pors % Trg. No.61016/:4/9()(~i-‘.ntt.
1€ dagad 10-9~1933.

Selionme for Cpont of Toupornry stalua & Repultpd oot fon
ol casmn) “arkarp,

Ter
‘ho puddalings (n thie mhgter of rooruitéunb of porsona
on difly-whge YOelp da contral Joveramsany officom vore lamieg
o Vlda this buparvant ty Hag,, HDoQUOLQ/E/BG‘KBQtﬁC) dotad Ver-yun
(Glslo. 810 of Braigy 'y faaany, 1348), mé policy hog furthep
B aons raviewod 1u tne Light of tha Juvagmcnt of tho CAT, Prinod pny
1 atenmz, Ree fielhil, delivereq on 16~2-1930, {n {hLe wrlt potd thom
v r.ucdgby Ghrd nn) Rewn) oge cthiers {1, Unigu ot‘imdin and 43
168 heon tenidng thng xiifle the axi sting ‘uidolinos contitingd
In On anvad 7=0~3104% Ny coatinue to La followed, tho groint oy
bowssrtiry st0tug to s copuny gnploycon, who are prosattly

P e s Mo e o

onploynd nnd haye rondared one yaoop of continuousw purvico in
A g
CEALEAL Govatnment off 1044 Othav thaa Lepartnent of Yol econ,

Pasta nuG Riluny s ung Lo razaleted by the achews b 0ppended,

& hindistry of Flatnece, ote. opg roque-atod to bring the
| séhozm to the notino of Copointing nuthoritiog undor thaetr
dnind strative confral and onsyrg thay roaryy tnont of .é!\ ],
OEPLOyess b Gono ig Recordinee with the guldelinug contognag
in On dateq 7-6-1944, rngag of nogligeneca siould ba viaved
suriously tnd broupht go tho notico of Qppropriato authord rian
for taking prompt and gng tnbhlo Nntion,

~

L27FRDEN

UnphrEnngt ar RO A RIVE V2R N Trodning, o mnl LObhanygyenee -0
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s thia echane ML e ey ad neq MNL bhourer s(rng i,

-
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. qunlifiertion vill 0ot b8 0 rquigite qualifder i,
They vould bo nllnwad nge rclnmtio‘l cqulviilgat 1o e

poriod fﬁ“ vhich they hovo work'\d oon“im\mﬂ AR

o0 101 1nbouror.

B¢ 0n regularisation of cOmunl worlker vith LOMPALAry abn i

a6 aah gt tuto infhin pltco will boe appainted ag h

1 v

o
not holding aay posts Violntion of thi's shcwld bo vimeos

very gariously nnd Attention of tho Approprints nuttavy ias -

ghould bo drqwn to such cQpag for iltodble Alsedplinory

Qetion againgt tha officorsp ivio.lntj.ng tho me mstruomn:xtz.

i -

10, In future, the guidolinas og contnimd In this Deprrtaentte

OM At. 7-~6-1933 should bo follcwod strietly in-tha L tay

of angngamont of ecneunl eamploycag in rrm.ml govarnucot

- ~ 0fficos

1l. Departmant of pPer. A irr;. vill hdve tho powar. 4o mne

i
fmuondmanta or rolfx any of tho provisions 4n tha nobows

|
thnt anybe considorad naco sonry from. time to tima.
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